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ORDER

JUSTICE K.M. AjARWAL:

By thli .pplicatlon und.p SKtlon 19 of th.
Ad-lnlstrotlv. TrUunou 1,85. th. .pptt.„,.

9iv. th.. th. Old p.y «,i. r,.33o^3^
(cor„.po„di„, to r.vu.d .c.l. of fl..laoo-l800)
•9.1hst 8SX posts Of S.B.A./El.ctrlcl.„s ,ith .ff«t
from Octobar, 1985,

2- Th. sppllc«,ts hold th. post Of Switch
B0.rd Att.nd.„ts {Hl«trlci.„., .{i„ ,hort. .SBA').

»11.9.d that th. fwd.r cst.gory for th. post
OT S.B.A./H,«trlcl„s „d fl.fPl,„,,,on M«h.„Ics.
T. Motor PU.P Att«.d.ots. (I„ ^Hort, -mpa.,. Ih.
«.frl9.r.tlo„ M«h«lc. had fU.d o.A. No.315/8,
*cld.d on 30.7.1991, Ann.xur. a-i ^nnnoxur. a-1, .d>.r«„ following
dirwtion was glvwn:

•Th. Irlhuiai dlr«!ts that th. cas. or ♦!.

^Pllcants Should h. consldarad hy th.
-y^ ..P.nd«,ts within thr« ..nth. for rovisi,.

wlkants

respondents



"•3»

of pay scales and for paynent of arrears

^ as due,*

Accordingly by filing the aforesaid O.A., the applicants

also aade a prayer for siailar relief.

3, The learned counsel for the applicants

submitted that pursuant to the directions made by

the Tribunal in O.A. No,3l5/87 decided on 30.7.1991,

the respondents considered the case of Refrigeration

Mechanics for revision of pay scales and for payment

of arrears, if due. By order dated 18.5.1992,

Annexure R-VII, the case of Refrigeration Mechanics

was considered for the said purpose and rejected by

the respondents, ihder these circumstances, the

learned counsel submitted that virtually this

application has become infructuous but direction be

given to the re^ondents in terms of the direction

made earlier by the Tribunal in O.A. No.315/87 and

thereafter to the respondents to consider and decide the

same as was done in the case of the Ftefrigerat ion

Mechanics so that if they consider it necessary, the

applicants may subsequently pursue such other remedy

as may be available to them under law.

4. the facts and circumstances of the case,

•» would ordinarily have made a similar direction in

favour of the applicants in the present case as was

made by the Tribunal in O.A. No.315/87 and directed

the respondents to consider their case also for

revision of pay scales and for payment of arrears etc.

However, as similar claim of Rafrigeration Mechanics

was rejected by the respondents by their letter

No.9D237/220^EIC(3)/274-LC/b(Civ.I) dated 18.5.1992,
Annexure R-VII, it would not be prqper again to direct



.4.

th«
the respondents to pass similar order in^case

of the applicants. The case can be disposed of b

observing that the respondents may treat that their

claim for revision of pay scale and payment of

arrears also is disposed of and rejected by the

respondents in terms of the aforesaid order dated

13.5.1992 in the case of Refrigeration Mechanics

accordingly pursue their further remedy,if so

advised, in accordance with law.

5, Accordingly this application is hereby

di^>esed of in aforesaid terms. No costs.

(K.M.jbARWAL)
chairman

(S.P. BISWAS)-—^
MEMBER (Jl
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